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Finad Order No, ST/A/7051172018-CHDB] dated 13/02/2018

1 am directed w transmit herewitl a certified copy of arder passed by the Tribunal under section 81(5) of the
Finance Act, 1994 relating 1o Serviee Tax Act, 1944, /f““"

ﬁé’%’;{’i;(r:lr
Application Appeal Name and Address of Appellant
CSTICROSS50600:2013 STHI6252011 CCE & ST, LUCKNOW
7-A, Ashok Marg, Lucknow.
Name and Address of
Respondent
RAMA SALES & SERVICIES,
10, BAHUGUNA MARKET,
ALLAHMHABAD. (U.P)

Copy To
IAdveratels) 7 Consultant{s}:

8. P Ojha
299, Baghambari Housing Scheme,
Allalipur,
AHahabad,
Uttar Pradesh
4 Bar Association, CESTAT, Allahabad

A Director Publications, Customs, Fxcise, L1 Estate, Defhi

6 Mis Centax Publications Pyt Lad., 1512-B, Bhishm Pitamah Marg, Opp ICIC! Bank of Defence Colony New
deihi-3

T Company Law [nstiute of India Pyve, Lud., No.2 (old ne.36), Vaithyavam Street, T. Nagar, Chennai-17
8 Taxanann Allied Service Pvr Lad,, 39432, Mew Rohtak Road, New Delhi- 1100035

Y LAWCRLUX Advisors Pyt Litd,, AW House, -8, Sector-10, Faridabad 121003 {Harvana)

16 TaxhndiaOnline.com Pyt Ll 2nd Floor, Vasant Arcade, Yasant Kunj, New Delhi - 110070

11 Mark Professional Services Pyt Lad., 108, Everest Block, Aditva Enclave, Flyderabad — 38

12 The ICFAT society, 52, Nagarjuna Hill Punjagoiea Hyderabad.-300082

13 M5 Knowledge Processing Pyt kd.(taxmanagementindiz.com),FF-19, 18t Floor,Cross River Malh,CBD
Ground, Near Rarkardooma Court,Dethi-110032
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH: ALLAHABAD

DIVISION BENCH

ST/CROSS/56600/2013
Appeal No. ST/1625/2011-CU(DB),

Dated of Hearing/decision: 13.02.2018
[Arising out of Order-in-Appeal No. 188-ST/LK0O/2011 dated

16/08/2011 passed by Commissioner(Appeals), Central Excise &
Service Tax, Lucknow]

C.C.E. Lucknow Appellant
Vs,

RAMA SALES & SERVICES Respondent

Appearance:

Present for the Appellant: Shri Pawan Kumar Singh (Superintendent) AR
Present for the Respondent: Shri S.P. Ojha (Consultant)

Coram: Hon'ble Shri Anil Choudhary, Member (Judicial) ——
Hon'‘ble Shri Anil G. Shakkarwar, Member (Techh

Final Order No. 70< Ty ’Lu}?

Per: Anil G. Shakkarwar

i\'c}b N 3

The present appeal_rfiEed by Hfe Revenue. The issue involyed™s .7
flability of Service Tax on commission received by respondent on sale

of SIM-Cards received from M/s Bharat Sanchar Nigam Ltd. (BSNL).
2. Heard the parties.

3. We find that the issue is no more res-integra, since the same

has been decided by this Tribunal through the Final Order

BN\



ST/CROSS/56600/2013
ST/1625/2011-CU{DE)
pi

No.71172/2016 dated 26.12.2016, in the case of Commissioner of
Central Excise, Kanpur Vs ITI Ltd., Kanpur. In the said appeal this
Tribunal has found that the sales commission paid to the respondent,
is part of the assessable value on which BSNL has already paid
service Tax. We therefore, do not find any merits in present appeatl.
The appea! filed by Revenue is dismissed. The Cross Objection also

stands disposed of.

{(Dictated and pronounced in the open Court)
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-Sd/- -Sd/-
{ANIL CHOUDHARY) (A&NIL G. SHAKKARWAR)
Member (jUDlCiA_L) . Member {TECHNICAL)
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